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BEFORE THE NATIONAL GREEN TRIBUNAL:; WESTERN

ZONE BENCH: PUNE

APPEAL NO. 29/2025

APPELLANT: Sachin Dharamdas Khobragade
VERSUS
RESPONDENTS: State Environment Impact Assessment
Authority and others

AFFIDAVIT IN REPLY ON BEHALF OF THE

RESPONDENT NO. 4 NAGPUR MUNICIPAL

CORPORATION

I, Ganesh S/o Makaram Rathod, aged about 53 years,
Occupation: Deputy Commissioner (Garden) / Tree Officer, Nagpur
Municipal Corporation, Nagpur, having been duly authorized by the

respondent no. 4, do hereby solemnly state as under:

i That, I have perused the pleadings in Appeal No. 29/2025
(WZ), so also Annexures thereto. The appellant / applicant has
prayed to quash and set aside the environment clearance dated

3/1/2025 granted to respondent no. 2 (Divisional Sports Complex
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Executive Committee, Nagpur) by respondent no. 1 (SEIAA,
Mabharashtra) on the ground that, though the construction consists of
vegetation, however in suppression of the said fact, the environment

clearance was sought and is granted.

2. I state and submit that, the Deputy Director of the respondent
no. 2 by its application dated 11/6/2024 applied for permission to
fell / transplant 357 number of trees which are obstructing the
construction of Nagpur Sports Hub at Divisional Sports Complex,

Mankapur, Nagpur.

3. I state and submit that, the application by the respondent no.
2 was processed in compliance with the provisions of the
Maharashtra (Urban Areas) Protection and Preservation of Trees,
Act, 1975 (hereinafter referred to as the Act of 1975) and after
complying with the provisions of Section 8 of the Act of 1975, the
Tree Authority allowed the application by decision dated 28/3/2025
with the conditioﬁ to plant 5757 number of new trees, in leu of the
permission to fell 140 Non-heritage, 29 Heritage trees, accordingly
communication granting permission dated 23/4/2025 is served upon

the respondent no. 2. The true copy of the decision by the Tree
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Authority dated 28/3/2025 as well as the permission order dated

23/4/2025 are collectively enclosed herewith as Document R4-1.

4, I state and submit that, PIL. No. 12/2025 is pending before the
Hon’ble Nagpur Bench of the Bombay High Court against the action
of the respondent no. 2 to fell the trees etc. for carrying out the
development of Nagpur Sports Hub at Divisional Sports Complex,
Mankapur, Nagpur. The true copy of the Memo of the PIL No.

12/2025 dated 2/2/2025 is enclosed herewith as Document R4-2.

. I state and submit that, the respondent no. 4 is not the
contesting respondent in view of the prayers by the appellant in the
present appeal and therefore the respondent no. 4 be deleted from

the array of parties in the interest of justice.

Hence submitted.

Deputy Commiselofise

==

Dated: 11/7/2025 Neoo  TYEPON RO
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VERIFICATION

N L2
Verified and signed at Nagpur on this )| day of July, 2025,
that the contents of the above affidavit from paragraph 1 — 5 are true
and correct to the information received from the available office

record.
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HETAT AR HETATRUTICTHT, TR
(3T F F&T MTew0T foraqmm)
- | 3feg -

T, T T 3] FaT WITeehaoT HHdT, T TR F7eaT STeaeiare| ypham &
28.03.2025 TSI a3 AR 12.30 SATSTAT A TTHRIT SHRATEAT FHIET HI~ SoTeTgeT
TR0 G S,

T THT WA SR ST 3712,

1) ST, forsTa seRt, 317, ST (STeX).
2) 411, TTOTST XSTE, SUTERT (ST AT &7 AR
3) 4T, ST TRUT, J&T Hadsh
T AT QAT THIOT TS FSaTeR == 813 (079 =07 377,

fawa &. 1
FEAE {A610.10.2024 F 17.10.2024 T YT 3Tefersh IR, TERISE-ToT TRIgH
feTeT TR FETH S5, WTRTNTeh Sh1alerd, TR AT fafeeet oied, ANTR et TosIishrT
FHIT INERTT [T SRR e, MegashRl Haierd 9 3o ST S
T TR TR SHMH o TSR 3Teges] T som=ar fafae wsidren

ST SHIUT IO G THSUATSRIAT fa=idt 3ol 3712,

T FHIUT YTE0T FHIOATT STl 37T, afeeet oied, AR Johier STeriiasprt
FRAT URERTT TTHTR SR ShTaierd, TeeTrehRl hraierd & Ta% Iehia hraicraren
T ARG STHehTH TRATe ST a7 SHeR STEeiel qeIa= (FRET) STemhr-1, 37i-2,
HEH-5, FHISI-1, TorHRR-3, Fawen-2, sius-1, Hafmi-1, we-1, ﬁ?gtﬁrql i
T2 9 A TAEHIWH-4, FHFHH-6, Toar-1, Feder-1, EAE-1, Fare-1,
TCZTRTH-5, FEqOT-1 & TTes-1 (TARIIUT) 3791 TRUT (21421=42) 42 T T A7 FEAIfed
AT THRTTEAT SR o WIS STSeAT 10T i 1.

AT WHITH S AT AT . 778/PR F=d feAiw 15.12.2024 @ AR
HE ®EA ATIRG A& ARTGUad e AT A FRudrd et

4
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FEAER 192 ARG &Y U @, e &= 30.01.2025 sH

ATE.

1. T TSI ATa SHRATEAT STEehTHT ST ST QI J&7 ASUIR 3R, e Sa9 &
TarH BI0T SATERTF 3.

2. A1 REAT AT WIS =47 ThToTHe et ST THg HIoard e Tel.

3. GRERTT HIVTAET SHRAT STehTHHR0T I Environment Clearance S0T STTa9e 3o
BT TYTIUT STl TRETT YR SH0aTd AT,

4. SIS HETTRUTCS e HISAT TehedTe T H1EY HIvaTd Jd cTeles! Tad THErd fohel
JeT ST, T TEE @I 50T T[9TF 3T,

5. TSI AU STETEAT HISEeaT TR g& STers Wl St & e T

Ly (2 R o T
XTI d1d, dTddddl [Hls ARMRES! didl] Hll&'}dlgﬁsﬁ.

T T TATad e SHRATAT ST Sed Io=aT A (BYSS) eIy

Y07 FHIUITATANRET TAT T ST 378 12 ATEE SogTehR Shaerd TRE .
TYTRTER T TeAeT &7 MTeR0T [ At feeeR 17.02.2025 ST S, T U, B,
FTFHR AT, TERT-TT T e [T HeTHees, MRRTH Hraerd, AR J A
AT TEHTYT UEG, Tehed HeATR M/s. Enia Design Pvt. Ltd. JTeHE Toel ¥ T
T 1 BI0T=AT UH0T 42 TSI WXTe (FRE) STMeHT-1, TMET-2, HFHH-4, Fll-

1, ToTHTER-3, feear-2, vaﬁlfl-l, ToEThE-1 & AT TS STWNHT-4, HEHT-6, Ta=a-1,
HIEHTER-1, STST-1, ES-1, UeIhH-5, Teaui-1 o fges-1 319 THoT (15+21=36)
36 TR T IT SUHTHT & WIS TSUe3T FHIT il ST T T,

FHar Tafeeet oe~g, TR Fefiet TSeeTishil shrater TRER [aemie e e,
el FRed o o) IMEHE HEAETT Ao TR Jwdiod ShHE o
TIRHTE ST AT HIOT=aT fafay e Wead (@ew) 15 9 A Wi 21
MW%WWWWWWWWW,GQS,
2021/3TTNTE 14, I 1943 3= W01 6 HET ATUTTAHTEAT Herel 8 Wellet UiE Herd
(4) (&) F= FIUN FIOATT AUMAT T A fhall TR HIVTET Heg At
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HTYUT FITATH YUT=AT FTSTAT AT FATSATT FSTAT GEEaah! hH 6 B
ST e 1735 T AT FISi qvEe ST W a¥ 3@ o O S
TEEvaRad SRR ST [SUiee . 17,35,000/- 9 WeTHshT 9ok 5. 1,73,500/- 319
THT %.19,08,500/- TR RasrRuarean 1R TaR fohmf STeiet Qe (3est) 15 9
At we 20 Tafaer y=irer= 2797 THOT 35 A7 S SAHTIG HIAvi FHogr o 7
&S T [UUes SIS TeARIAUT ShR0ATe Hopl W FHYvATeAT [quamey 9 ey ==t
FHIOIT STAT.

T SO AT [SH0T=AT TATad ShrHeRar a8 3a9gs WA aad o<l

FHIOGT T, EAR SSERA SoiedT TIFER SThMd Sired som=a1 TSRt 42 1

TSI 2SS 6 T TS ITe THT G2 Wi [Setell 37, WEY ATLehMHETehar TR T9H]

iaﬂlll@%q diceld: URET, Provisional Fire Safety approval Certificate 9Tl 3TE. HERT&
I TS R $HRAT ) A fesiasrl SaRar Sooid Sotet @l

S [RIaed |AAeAT (Heritage Committee) TR  STTE9dehal &l FEdifed

TARATAT Structural Stability TS 9 U Y% AT FHedl ST 3. FaR Hhod HdT
Environmental Clearance WWWW 0D RTE HIE 0T 3o 3TTR.
T STSERIER Environmental Clearance W Sh0AT 3ATE= g At TSehToT=l drevara
=41 TSI HIGgeaTd Ul gaT Tas 1735 A7 Sl AINTeE TRETe! Jehed, AR

T TRETE hRUATT JUR . T “AT EXha” I o FoT ANTIS a Searel Arewy

FAT, SeRIPRl SR § 308 IEHE HEGd THEd I T&iad  sHRAHE
STHEAH ATTRSIAT D AT F HaT THE ST TR BN 3TR. TE - SHRAN
SR AR J FHA=ITeAT Y=/ T HecdTe STed a1 il ieqe 9
I T, HERTSE 9T I T9MEehd Al I 3718, ShdreTashadi-T Sure 3Teld
TheTes aieT 312l ST T, aXieT [SehTOTeAT [Ty STTeRT ShTaTerd, FeaTaeh Rt S
J TR ST A HTACTATEAT Ui ATa SHRATEAT STHehTHTe 3TSYe3T HHI0T SHI0T=4T R

@) 15 T A7 e 20fafeorer wsierEn 79T THoT 35 T ASE SAHAIRE Hrovi

N
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HTAT F i &S U 05 STSTH TR0 0T a1 GHei= T St v
e,

fow= . 2
FECEE % 11.06.2024 1 9T ST, IER TR, STHETAS ShREY T2 TS |iee,
feramTiter shieT Sepet SR |HT, TR AT 9T shier Hehet, HRIE s, TFTR,
TR FATeT STFTER SRS T et STHshTaId SAeUeT FHfor shon=ar fafay yemdren
SIETE 0T AT AT THSTATSRRIAT faet Shedt 3778,
1 FHIOT IEVH Sl ST, 9T Swie G, T, el U, A Jeie
URERT Archery Ground, Softball, Tennis Court, Kabaddi, SfaTid T MHTH= 19 q9

Sport University, Sport School, Hostels, Canteen, Pavilion & Multi Sport ArenaSARAT

S YA ST AT AMER ST R (FAEA) 1-12, Io-1, FHga-18,
Feil-3, o3, foafaems-4, fooer-4, Siyes-1, dogmm-1, ao@-1, Rerl, W,
FEAqOT-4, TIEH-1, GEoes-1 T f&oR-1 THUT 58 T7 F AA TR FHSHH-49, FH-10,

rarateeTs-4, Foan-2, aves- 1, Teuon-1, faaq-7, Gares-91, EaR-6, 3Tesie-7, HRMEr-
8, IF-1, SeeTo-1, HEHW-2 IHeAl-1 & WITEH-116 79T THIT (58+307=365) 365 T
TS 1 AT STSHeT HI0T I TR,

U TN FAEH T e . 800/PR = famiw 24.12.2024 w0 W
g HEA AR AT AU ATl ATAT UG HOAE ATeledT Wty
134 ATIRER ST T e, AT e 30.01.2025 WSt Sashetet gArEu

1. ToTTE shieT Tehed, HHIR Aeiiel YRR affor HifshTT YudTd STt e, T

2. TSGR WIEY Feied Environmental Clearance Certificate TSIl TSdH Eeetel
3.

3. TISUITT JUT=a A=A HSgeTd YAl g& AnTas S et o = g
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TR SHIOTAT TS e SHRAAT ST aldd giom=a1 qRIa= (F4eS) J&md
SO AT S0 T STeT ST 17 AT We GRS A ST
T TR [ AT AT 03.03.2025 T 51T, $RER Ui, SUEETeTah 5hiag a2 T8
e T shieT Wt HIERRT Wi, TR, oY, Feid Sieqy Juferami AR, o
ST, Te% 3o, S AT FSI-eh TLHM (FHRA) SUAHT, AR F Feheq ool TR

M/s. Transstadia Technologies Pvt. Ltd. TTeATHE WedeT UTEUN SHR0FTT AT o TRERTAA

o

TS =TS Frafavare 39T 3uaT 37T,

AR STSRERA FHEeAd foied [§3i6 12.03.2025 =1 998 H8Y URER

T T & 31?‘1‘:1\?[ 39Tl Archery Ground, Softball, TennisCourt, Kabaddi, Sport

University, Hostels, Canteen, Pavilion $T&I HEFTY o SHRA STEhTHIT GRTAT (FAST)

-1, TqEH-2, -1, Uegem-1, HgHE-7, RaT-1, Tan-4, Sies-1, SR-1, [&H-1,

-3, o1 T STTSoTa-5 319l UgvT 20 o =i 3T WITAH-40, HERT-7, G-
13, Siect 9-1, UH-3, 99-1, HalaeE-2, HEE-2, ave-3, fawg-41, -1, 98-8,
ATSSTA-17 & SeA-1 379 THIT (29+140=169) 169 =T TS STSHAT AT I T
[T ShiST Heped, RIS AS, HHHIR, Wﬁﬁﬁwﬁmmﬁﬁ@‘{éw
TTHTHIT STSYe3T AT U= GRIAT (RRE)29 & AT TS 140 3991 THOT 169 1
ST HiSgedd HERTE IMEA IS SFEILIRIT 9T 91, et 5, 2021/3m9e 14,
& 1943 FE WU 6 AT ATHEHTAT FHe 8 Welle Uie ®wew (4) (@) dw=d
FTYUN FHTATT JUTAT AT WA T T FHITE Hep W HIqult sevar
YUITAT FTSTAT HETHAE TATZAFT SATSTAT WEgdat AT 6 e Faaam It
5757 T AGT TS ANEE FEA WA AN F@HA B TT ST TTGHE TATel
RN fedise %, 79,01,000/- I WMESHE IEF % 7,90,100/- 3TH TFHU
%.86,91,100/- YFRH Raspruare 3R WeY 0T 3rdeiell fafaey Jsiidrer e
(@FEH) 29 T A TS 140 T T THUT 169 T SR ARG HTIUT FH0FT=T
HRT IR TEATER G 9T STk =l $ivdTd ATel. Te 7Y SRR S, ISR g
SHIAY T AT, TOTHh TAT 3TeeT el WIThoT WHdT FA.9T, T Gherd el i, 3TSER
AT ER Fes THTITHR ST 0T=AT 365 TS S0 TaTd SuaTd ST 37, 7
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AT THTE (Altarnate Plan) TAR FIUAM ST ST &S T TREAIee et 365
AT W 169 SNST ST B ST 196 S HTIUNIRE reiavard Ia e
T IR TRATTT FATLN HRT T 0T Tl shefl qe amqat [orgR e
0T STATAT Environmental Clearance T& 103 STSHT SHIAUATE TSI TS SNG
AT 66 TS HTIUATITEA "Efﬂlr{rl Environmental Clearance T ShYUdTshIIT ﬁ‘ﬂ"aﬁ
AT WTER SHIUATT d5e1 3T FATae! a9e TaX 169 F&T 10T HIodrel Wa-iie a2t
2086 TS TR TIEH &6 WIERTT ATTUATT JUTR T8 TR HEHTRUTehT & 8470
TS AU J0TR 3T & T WS-k ST ATt HiasT sStenaoard fre
A TIHTT FHEARY VAT JUR AT FREHRT SATIT, FESI-h Seehe &t
3T f&A 11.03.2025 o YFHR a3 a0t oA Grad shet. Sa aTell R ST 1.,
TS AT 3TeeT gt TIHehaoT | &= STSER HX=al GuRId SRATaaR 365 Uastt
TR 169 FTSTEIE SHTUT BI0TR 3T a3 QId’d{ﬁQI{ISH SIS THTOT 169 TS HTault
WW Environmental Clearance JT& SHUaTE 378 LS TSGR ST fSetean
TS, AT WY fShToTean BEH FTHTRIiaT, TR SRR TR T foremehe
e WA T 3G 95 [Tl We=TT & Enviromental Clearance TTER
ool 318, FeT ShToTeAT HOT IRERTT STHeeT TSI TUHT et 3T URE S/eiear
TOT 1168 7 SIS STERTHTE ST SoM=a1 o TSvaTd Ju=aT FEER eI Huar
STTEAT 3TTE. TAETATT JUT=AT 169 T ST HiaRedTd YA gel TS a1 USRI Hishosdl
STeR & UREd FiEdr o HAD S 0T AR ST cAeede A STREeST
TSR, FoRHTeiier TeaTg, NiSTaTeh T SRR T FSTreal Shiel YUl IucTed B o a2
RIS & LT TRTER e ShISTeaeT SIS SheT ATEATd, AT T AT TSHI0T SR
TRATET ST SATe HeHISURId helel 7T JRTFR FEA [T9ria e THer
AHFHTR AN SER Tifad @ie g9 Fadd 3Tl Archery Ground, Softball,
TennisCourt, Kabaddi, Sport University, Hostels, Canteen, Pavilion TR AR 9
ARG SUHHE TS FHET RO e (@) are-1, faem-2, e,
UeEThH- 1, HEFE-7, RST-1, 3Ta1-4, -1, IR-1, Taefi-1, Tames-3, Ber-1 3 resia-
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5 3791 TERUT 29 o A THEH GHTIH-40, HZFH-7, GIAHB-13, Fieet s19-1, TH-3, -1,

Ferafaetrs-2, HRME-2, a=-3, faaa-41, -1, TB-8, TMEHE-17 o Sei-1 STe{ THT
(29+140=169) 169 =T ATSTHEIA 72T I e SITHITYA 0T 0T et TTeehoT

[ THAAH STA TS el

fawa #. 3
FEAE & 13.11.2024 & W 1. TUTeres Tar dA T5e qEe .
1249,1250, 1251/1, HIST-oFgT, TETE FHIGAMT, AR AT SAFTER JIATad Ad THRATT

ST STSHAT (HIOT FHIO=T U 3T7a, Tk et o T e 3797 USH0T A 7T ST

T FOGTE IR TS vareRiar fa=edt shel 3112,

T TEROTT TTEUT ShIUATA ST STHAT, A &S 3. 1249,1250, 1251/1, HISTT-ogT,
BT AT, AR AT AFER Al TR SrEhM Taiad 3T a1 SAFaR. STaerett
T (XREST) i1, A1 o AT S -1 3T U (2+1=3) 3 T ST WA
AT THRATEAT STEehTHIS & TISHTHIT STSYe3T FHI0T i .
AT WM T T S 3. 857/PR 3= f&=aw 10.01.2025 @ Afera
HEATAATH AT AT,
T TR STSIERI A18[eT T . 1249,1250, 1251/1, TSTI-0i+gT, TETE HicAHT, TR

7 STTER SEAITe Ao SHRATEAT SR 3TeYesT AT FHIvT=a1 qura= (&fResT) sfiar-

1, Set-1 o AT ¥ SIeMT-1 ST THOT (2+1=3) 3 7 ST Wiasedd Ao Hee
167 =T SIS SANTEE SHIUATSTS I JUATT 3TTe] 372, SRR Tard! Jaf ANTae TeRTg
T TR TSR, fafeeel eE=a, TR a1 URERTd Shefl 37T,

T TS 5. 1249,1250, 1251/1,HIST1-gT, TETE SHict=T, AR 27 STATeR Tiied
A SHRATAT SYeHAT SHeST AT FRom=a1 WA= (FRes) o7fan-1, det-1 & A

TS -1 AT T (2+1=3) 3 =T HSMEA AT HERTE IMMEA TAAA
HEERUT | 9, St 5, 2021/3WE 14, W& 1943 A=A WEIW 6 WEA
FTTEHT=T FeH 8 Wil Ui @ed (4) () F=d HAUi g Jui=al ==

h -
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TATSAFIT FTSTEAT TEAZAR! (AT 6 B TAFT I 167 =T Al ST AT
FET AT T TENTE IO T7 S T v SRR EA fuiiere %. 1,67,000/-
YT I 5. 16,700/ 370 THOT %.1,83,700/- TFFH Resproar=an 3ier He fasmmot
FCICT R (FRES) 3TMET-1, Se1-1 o AT TS -1 3791 THOT (2+1=3) 3 7
ST AR S0 FI0ITE HoRl TS HR0ATeA] ToTeR G AT aTush ==
FIUGTA STEA.

T ST SERIFET AISUAN V=T SSTeAT Higgedrd a7 {3t w2t ger
ATNTEE VAT SATAT e, T Fared [ammerga/R=arheg Jedrer 4ugra aqme. TR
TET [TATThgA ATgehr= FehRN AR SeaHoyd & 9idl oS Jieuare qRe
ST T YETeT et MTehioT WiHde T HugTd J5e7 o7 HasT 0T 271t 31T,

J&T AT 3T, FaT TR0
ANTR HETTRUTT, AR AFTYR HET-FIRUTCIhT, T
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HTETT ANTYY HETRUTA®T, A i 7
[\éj (I & g&r wieeRTor feram) %‘fé u:.Q, @

\ J BATAT VTeTSIT HERTS TIHHIA SHRA, 6 a1 /G, D, i
S HETRTER W, faedter =, ARTER-400001 i g e
= Email-gardendept.nmc@gmail.com
w1 - NMC/OWL/GRDN/2025-26/ 2075 feiw - 2.2 /04/2025
i, 351‘3%
sft. IR Ui, S ' M

favmiia wiet Hepet wEERT WA, TRGY
fawrita wiet @ge wRET T,
AR, AT
forer - i shisT Siepet, WIRRTQ, TR Aefier UReERTe AT Tied Faed] eI STeHeT fHiT
FHOT=T faiferey TSTTeeat AT 10T /HeRIuoT SHIUATsTE,
I ;- 1) A HEAEE T S aa./%rﬁwy@.m.wﬁ/zom-zm_s faieF 10.06.2024 3 I1 HETATE
e {3 11.06.2024 = WA
2) 3TTIeT AT TS ST, 6. /forsh Ie/airs. dls. IRaT/2024-25/235 &1 11.03.2025 & 41 St
e feeeR 12.03.2025 < T
T T HiEETE S35 ST/ SISl U e snereA/ansn Rade Mt el
gar —
HI. UG WAT AR, JaT Wieeur WEET, WA AT At G 28.03.2025 Wten wWa
feciear HeRt I, ATV WIEAe TS HTIUT 0T GIete! 3TeeR WA 0T Ad.
frmtor v YR () se- 1, faem-2, fow-1, degrem- 1, wehm-7, Ret-1, sten-4, sive-1,
-1, Faefi-1, garye-3, feaw-1 o rewe-5 el THT 29 & A7 TWeH ArEH-40, HIHA-7, GEHs-
13, ates 59-1, um-3, faa-1, foafaens-2, smn-2, se-3, faaa-41, {1, 99-8, areemm-17
a‘;r; I THOT (29+140=169) 169 T HSTH HHAIUTGA HYUI FHITITET ATIUTH URATT 0T A

1. ST URETI Usie? Seeiaciod] SeTeafafier Sk USiidre! $iS / STSieal Sl S2ull/eult soar
AT ATHRUATE A 3R,
2. 3TV SITS/SATS/FTESIAT STV /T WEwi- o el e41 STEERRIER SHquil/SEul shredl AT,
SITS/3TS/ SHIIUT AT WWRRICAT 2TSUe5T &R TET ATe Shicssil EaTell eATTel.
3. AISTAE AUTEAT 169 T FTSTUAS HERTE VIE U JETLRIT 9T 3776, St 16, 2021/3mere 25
I 1943 I WERUT 6 HE AfuftaHrear wem 8 wefie Wie—we (4) (F) SFEd drevard Jumsar
TS AT AT Y FIVATE He WAt AISuat A0eaT HISTEAT ST Feedl aaTgdan HISTeT
HEAgaw! AT WeT §e Saen SHtEt 5757 T AfaT Arete ArE HE. Te-wew (53) S arEE
FIUATT AU TS HATIUTH FHIA FHHT QT TTAT FTATTE HRAT TET AR, v HTAEE s =
A faaara W AE aes S Qe gt (FROTS) war ar. aue aneEe
VAT ATACAT ATSTET HIZHE HFaTel ¥ Vel e e |Ey S,
4. TEX AT A o TR heteal FEHR Se/ETS/ETS el Hiel SIeuf/sHull FHR1e] andier
T HENTSZ (VB &) FEISTe (Feiier) il 1975 a3 ATvearer Sram) Sua A5,
5. a7 ArSTATHt WAt e 15 faaars gar agvam .
6. T FEARIIUT (Transplant) FRUATEH Tl Yool A9 SHCATE FAT & Ga1 TIHT fom,
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IN THE HIGH COURT OF JUDICATURE OF
MUMBAI:; BENCH AT NAG#{] 2.

PUBLIC INTEREST LITIGATION NO.___ - 12025

In the matter of Art’icle 226 of the Constitution of India;
“ AND

In the matter of Maharashtra (Urban Areas) Protection and
Preservation of Trees Act 1975

AND
Environment (Protection) Aét 1986.

AND
In the matter of infringement of the fundamental rights, guaranteed

under article 21 of the Constitution of India.

BETWEEN

-

PETITIONER :1. Ms. Preett Wasudeo Patel aged about 38

years. Occu: Programming head in a

radio channel.
R/o Patel Timber market ,
Ghat Road, Nagpur

Mobile No: 9518920682
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i Mr. Kunal Purushottam Tambulkar aged

about 25 years..Occupation : Architect
R{o Mahajanwadi , Wanadongri
Hingna ,Nagpur

Mobile No: 8421791774

3. Dinesh Keashao Shinde aged about 59
years. Occupation :Environmentalist

,Retired from MSEB as Dy.Manager

R/o 106 Paradise Apartment ,Mankapur
Nagpur

Mobile: 8554995769
4. Yash Vikram Netke aged about 25 years. - -

Occupation: Environmentalist , Civil

Engineer.

R/o 60, Ravindra Nagar , Ranapratap ,
Nagpur

Mobile No: 9689603301

[/ VERSUS //
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Respondents 1. Nagpur Municipal Corporation , Civil

Lines ,Nagpur , thru its Trce Authority

and Administrator

2 Departmeﬁt Of Sports , Government Of

' Maharashtra Divisional Sports Complex,

. Mankapur nagpur thru The Dy. Director
Sports ,

% Maharashtra State Infrastructure
Development Corporation , , A1/A2
Forest Officers Colony ,Forest Colony ,

Civil Lines, Nagpur thru its Chairman

PUBLIC INTEREST LITIGATION AS PER RULE 4 (1)
() OF THE BOMBAY HIGH COURT PUBLIC
INTEREST LITIGATION RULES, 2010 & PETITION
UNDER ARTICLE 226 OF THE CONSTITUTION OF
INDIA.
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TO,

THE HON’BLE CHIEF JUSTICE AND OTHER HON’BLE
JUDGES OF THE HIGH COURT O: JUDICATURE AT
BOMBAY.

¥ HUMBLE PETITION OF THE
A PETITIONERS ABOVE NAMED:

MOST RESPECTFULLY SHOWETH AS UNDER :-

1. The petitioners are citizens of Nagpur and have a

sense of attachment to the city and its environment.
a) Petitioner No.1 is an environmentalist , and is in private service.

b) Petitioner No 2 is a green architect and environmentalist. He

-—

- focuses on green architecture.

¢) The petitioner No. 3 is a social worker and environmentalist. He
retired from Maharashtra State Electricity Board as Dy. Manager

(HR))

d) Petitioner No. 4 is a civil engineer and an environmentalist




The photo identification of the petitioners is appended at

Annexure I

2. a)The respondeni No 1 is The Tree Authority constituted Sec.3
of the Maharashtrd (Urban Areas) Protection and Preservation of
Trees Act 1975 (ﬁereinafter ‘The Tree Act’) for the protection of

trees in Nagpur city.

b) The respondent No.2 is The Dy. Director Sports entrusted with
the administration and proposed development of the Nagpur sports
hub in the premises of the Divisional sports complex Mankapur

,Nagpur by the Government Of Maharashtra

c) The Respondent No.3 is Maharashtra State Inffastructurc
Development Corporation , is an undertaking of Government Of
Maharashtra under the aegis of thf; Public Works Department
having its Head Office at Nagpur. It has been established to

develop physical infrastructure sectors.
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FACTS:
3. | The petitioners welcome the decision of the state to
create additional and modern infrastructure suited to the
requirements of present times but, at the same time also also aver
'

that the same may be carried out as per the various well laid out

)

laws, thereby causing the least damage to the environment.

4. The Tree Authority has been empoWered by
Maharashtra (Urban Areas) Protection and Preservation of Trees
Act 1975 (herein after “The Tree Act’) to preserve and protect thc
trees and thereby the environment. The constitution and duties of
the Tree Authority are contained in the act. The Tree Authority is
normally a committee. The intention of the legislation is to
engage the collective \yisdEm' of the committce constituteci as Tree

Authority.
The Tree Act is attached as ANNEXURE 1T .

The amendment to the Tree Act is attached as ANNEXURE III -
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APPLICATIONS FOR TREE FELLING

5. The garden department of the Nagpur Municipal
Cotporation of Tree Authority has sought objcctions to the tree

felling applications for the following projects:

a) - Application By Dean Indira Gandhi Mzdical College and
Hospital for Felling of 13 Non heritage trees at Indira Gandhi
Medical College and Hospital ,Nagpur premises for mortuary.

Advt.742PR Date 05.12.24

b) Application by Dean Government Medical College and
Superspeciality Hospital for Felling of 67 Non heritage trees and
07 Heritage, trges at Government Mediéal College and
Superspeciality Hospital, Nagpur premises for construction Of

new building C-Wing.

Advt.742PR Date 05.12.24

&
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c) Application by Executive Engineer , D.P.D.C. Section, Nagpur
Municipal Corporation ,Nagpur for felling of 1 heritage tree ( of
188 years age) at City Survey no. 2467 , "fhakkargram ;

Panchpaoli , Nagpur. , for construction of E-Library. Advt.821PR

Date 30.12.24

s

d) Application by Superintending Engineer ,' Mahrashtra State
Infrastructure development Corporation for felling 21 heritage and
21 Non-heritage trees at collectorate premises for new Divisional

commissioner and Collector Office. Advt.778 PR Date 13.12.24

«

e) Application by Dy. Director ( Sports) , Government Of
Mabharashtra for Felling of 307 Non heritage trees and 58 Heritage
trees at Divisional Sports Complex Nagpur premises for Nagpur

Sports Hub. Advt.800PR Date 23.12.24
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f) The Application by Dean Indira Gandhi Medical College and
Hospital for Felling of 26 Heritage and 103 Non heritage trees at
Indira Gandhi Medical College and Hospital ,Nagpur premises for

Nursing College , Girls Hostel and multilevel parking
.

etc.Advt.845PR Dgte 09.01.24

g) The application by project manager , National Highway
Authority of India for Felling of 26 Heritage and 103 Non heritage

trees for Indora Chowk to Dighori Chowk ﬂyovér. Advt.900PR

Date 21.01.24

h) The application by Executive Engineer, Maharshtra State
electricity Distribution Company Ltd., Mahalgi nagar for Felling
of 02 Heritage and 131 Non heritage trees for installing S0MVA

transformer. Advt.907PR Date 22.01.24

1) The application by Addl. Executive Engineer, Maharshtra State
electricity Distribution Company Ltd., Mahalgi nagar Chowk for
Felling of 05 Heritage and 56 Non heritage trees for installing

33/11 KV transformer. Advt.907PR Date 22.01.24

&
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j) The application by Dean , Government Ayurvedic College and

Hospital for felling 28 Heritage and 392 Non heritage trees for

New hospital and collcge.

The copies of the notices calling for olj-ctions are appended as
¥ .

Annexure IV .

Citizens filed objections to free felling applications and some of

them are appended as Annexure V

INDISCREPANCIES

4, The public hearing on the objections filed against tree
felling on the applications mentioned in para  3(a) ,3(b) and .
3(c),3(d), 3(e)building and 3(f) above have been conducted. On

enquiry and at the hcaring and it was found that :

1) The applications were not accompanied with ‘to scale’ master
plans depicting the position of trees to be cut. Sec 8(2) requires that
the application shall be accompanied with a site plén, indicating the
position of the trees to be felled and the reasons thereof. The

applications are thus incomplete.
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i1) The applications were not accompanied with alternative plans
wherever required under Sec.8(2) of the Tree Act. Thereby

making the applicativ :s incomplete.

ii1) Tree census required under Sec.7 (b) of the tree Act was last
conducted in 2011 whereas the Sec.7 (b) requires it to be done
every five years. There is no census of the trees in the premises.

How many trees would be finally cut cannot be ascertained.

iv) No plan for compensatory plantation is available , nor is a place
available for compensatory plantation. ‘'he Tree Authority has to

ensure compensato 'y plantation as per 7(j) of The Tree Act.

v) The approved building plan is not submitted with proforma ‘C’

of the application. Proforma —C is appended as Annexure VI

-

vi) At the Divisional Sports Complex they have not covered trees
in areas in the vicinity of the trees marked. There is an ancient
Banyan tree which ias not been marked. How a building can be

constructed without harming it is a matter of intrigue!

There are over 1200 trees in that area .
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vii) It was also observed that work has already commenced at

locations in areas mentioned in para:
3a) Indira Gandhi Medical College for mortuary

3¢) Thakkargrdm Panchpaoli for E-Library.

3e) Divisional Sports hub for Nagpur Sports Hub.

The photos of the commenced work are appended as Annexure

VII
The applications being processed are incomplete.

It is a regular practice by the Tree Authority to not issue any
speaking order on the objections and hearings. This defeats the
principles of Natural Justice. Without order on the objections and

hearings the entire process becomes worthless.

Therefore the calling of objections and subsequent public hearing
has become a formal procedure. without any sincere approach or

intentions.

it
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Citizens have filed objections on the above findings with the
Municipal Commissioner. Copy of the objection and

representation is appended at Annexure VIII

COURT ORDERS

5. The principalL bench of this court in In Deepak Balkiishna
Vahikar And Another vs The State Of Maharashtra And Others on
20th September, 2013 in an order authored by Justice D. Y,

Chandrachud held at para 11

73 & Section 8(4) provides for a deeming permission. But it
is equally well settled that where a statutory provision stipi:'ates
that an application would be deemed to be granted after a
stipulated period, it must, be complete in all respects and must
comply with the law. The legislature could not possibly have
intended a deeming provision to apply even though a legal

obligation is not fulfilled.

Thus we see that its settled law that applications for

tree felling should be complete in all respects. The order deals
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comprehensively with issues relating to the Tree Act. Copy of the

order is attached at ANNEXURE IX

6. Recently the Honourable Supreme Court in its ordér in
reference to D¢lhi Preservation Of Trees Act 1994 in Writ Petition
(Civil) 4677/1985 M.C.Mehta Vs. Union Of India and others on

19-12-2024 held:

2. After having perused the provisions of the 1994 Act, we
must state here that the object of the 1994 Act is to preserve
the lrees and not to permit cutting or felling of the trees.
Considering the object of the 1994 Act, it is evident that
permission for felling or cutting of the trees can be granted
only by way of an exception and not in a routine manner.
The provisions of the 1994 Act reiterate the public trust
doctrine, which enjoins the State to protect the natural
resources, including the trees. On a conjoint reading of -
Articles 21, 484 and 51A(g) of the Constitution of India, it is
apparent that the State is mandated to protect and improve
the natural” environment and safeguard the environment.
Trees are a vital part of our environment. The precautionary
principle requires the governments to anticipate, prevent,
and remedy or eradicate the causes of environmental 11

degradation, including acting sternly against the violators.
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Illegal felling of even one fully grown tree hurts the

environment and several human beings.

AND in Para 11

TREE CENSI/S
"

11. The most vital obligation of the Tree Authority under
Section 7(b) of the 1994 Act is to carry out the census of the
existing trees and obtain, whenever necessary, declarations
from all owners or occupants about the number of trees in
their lands. Though the 1994 Act is 30 years o]a’,
unfortunately, this important duty has not been performed by
the Trec Authority. We must highlight the importance of
carrying out the census of the existing trees. Unless the data

of existing trees is available, it will be impossible for any of

- the Authorities-to ascertain whether anyone has engaged in-

illegal tree 15 felling or cutting. Therefore, we direct the
Tree Authority constituted  under the 1994 Act to
immediately undertake the census of the existing trees in
terms of clause (b) of Section 7 of the 1994 Act. The Tree
Authority shall appoint the Forest Research Institute (FRI),
Kaulagarh  Road, PO. [LP.E. 248195, Dehradun,
Uttarakhand, as an Authority to carry out census in terms of

clause (b) of Section 7 of the 1994 Act.
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Thus it is settled law that the tree act is for conserving trees and
tree census is a must. Copy of the order attached at ANNEXURE

X

¥

RTI APPLICATIONS

9. Citizens have filed applications under Right To Inforination Act

to gather details on the projects .

A citizen had to file an appeal under RTI Act. as no information

was provided to him in prescribed time.

Copy of RTI applications and appeals are annexed as Annexure

XI
STIPULATED CONDITION
10 _ Sec.19 of the Maharashtra (Urban Areas) Protection

and Preservation of Trees Act 1975 directs that no development

permission be given except with the approval of and subject to the
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conditions imposed by the tree officer in regard to the preservation

or plantation of trees on such land.

Yet it is seen that permissions arc granted by town planning
department as ‘tgmporary permissions’ or ‘in-principle
permissions’ and construction commences on these temporary/ in-

principle permissions.

Copies of such temporary and in principle permissions granted are

appended at Annexure XII

PAST EXPERIENCE

IL. It is perfinent to mention here that trec felling
permissions were granted for 711 trees on applications from the
Dean , Government Medical College and hospital . Approximately
18500 trees were fo be planted as compensatory plantation but not
a single tree has been planted for compensatory plantation. The

Chart showing the details is annexed as ANNEXURE Xi{{

&
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ENVIRONMENTAL CLEARANCE

12. Projects of the magnitude envisaged for the
Collectoratc and Divisional Sports Complex Mankapur require
Environmental Clearance under The Environment (Protection) Act,

¥

1986. The preamble to the act reads as:

THE ENVIRONMENT (PROTECTION) ACT, 1986

No. 29 OF 1986 [23rd May, 1986.]

T e

An Act to provide for the protection and improvement of

environment and for matters connected there with:

WHEREAS the decisions were taken at the United Nations
Conference on the Human Environment held at Stockholin in June,
1972, in which India participated, to take appropriate steps for the

protection and improvement of human environment,

AND

WHEREAS it is considered necessary further to implement the

decisions aforesaid in so far as they relate to the protection and
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improvement of environment and the prevention of hazards to

human beings, other living creatures, plants and property;

BE it enacled by Parliament in the Thirty-seventh Year of the

Republic of India as follows:-

13. The Environment (Protection) Act, 1986is the nations

commitment to the International community.

Article 253 of The Constitutipn of India enables the parltament to
make laws to make any law for the whole or any part of the
territory of India for implementing any treaty, agreemcit or
convention with any other country or countries or any decision

made at any international conference, association or other body.

The S.O. under The Environment (Protection) :Act, 1986mandates

that :

the Central Government hereby directs that on and from the date of
its publication the required construction of new projects or
activities or the expansion or modernization of existing prujccts or

activities listed in the Schedule to this notification entailing

&
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capacity addition with change in process and or technology shall

be undertaken in any part of India only after the- prior

environmenltal clearance from the Central Government or as the

case may be, by the State Level Environment Impact Assessment

Authority, duly Zonstituted by the Central Government under sub-
;

section (3) of section 3 of the said Act, in accordance with the

procedure specified hereinafter in this notification.

Thus whercver The Environment (Protection) Act, 1986 is

applicable no construction woik can be commenced without prior

environmental clearance .

FALSE DATA SUBMISSION AND DISPARITY IN TREE

FIGURES

14. On 03-01-2025 the Nagpur sports Hub ( Divisional Sports

‘Complex) project was granted an Environmental- Clearance. A

study of the relevant documents brings forth the following ;
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1) The Project Proponent ( read Dy.Director Sports) in Application
for ToR ( Category A ,B1 and B2 violation ) / EC ( category B2)
Forml-Paiiis under Physical Changes- declares to a query at para

3.2

"
‘3.2 Whether any*clearance of existing vegetation due to project

activity? — ‘No’
This when the premises has a dense urban forest.

i1) The environmental clearance certificate mentions in project
details at item 30 that only 103 trees are to be cut and 254 to be

transplanted.

ii1) The project proponént has made an application to the Tree

Authority to cut a total of 365 trees.

The above facts point to a misrepresentation on the part of the
project proponent. It is now clear that the environmental clearance
has been obtuained by fraudulent means. The application foﬁﬁ in
Forml-part B and the Environmental Clearance Certificatc are

annexed as Annexure XIV
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There is disparity in the number of trees allowed to be felled in the

environment clearance certificate and the application made to the

~ Tree Authority

¥

ISSUES AT DIVISIONAL SPORTS COMPLEX MANKAPUR

15 The state has a right to decide on development
activities , but also has a duty to protect the environment and the
interest of the backwards and marginalised and ensure social

justice.

16. The Mankapur Stadium development plan available in
public domain (annexed as ANNEXURE XV) speaks of

unwarranted construction. There is an intention to build :
i) A Four Star Hotel. This is an absolute waste of space and money

ii) Retail Outlets. A sports hub is no place for retail outlets
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1) A Cafeteria . The players hostel mess has enough space

alongside for such activity.

iv) A convention centre in Block-C. There are alicady many

convention centres in the city vwhich are lying underutilised. The
area wherc the convention centre is planned is the only available

area where one can play without paying a fee.

The Divisional Sports Complex was initially
government land adjacent to the mental hospital. The state
constructed an indoor stadium aud called it a Divisional Sports
-Complex. At that time lots of space was available for the local
population to take up sporting activities. Perhaps this is the reason
the local authority never thought of providing any sports area in
their development plans. The area around the sports complex is
predominantly populated with people of backward community and
marginalised community. At present besides this space sports
activity in every area is chargeable. The Divisional Sports
Complex collects money from clubs and coaches who in turn allow

people to usc the facilities under their aegis for a fee.
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The only area wherc a common man can take up

sporting activities for free is the area where the unwarranted

‘convention centre and retail outlet are planned. The statc has a

right to decide on development , but also has a duty to provide for

the backward an& marginalised persons of the society .

)

iv)  An enclosed arena known as the Block-A Multi Sports

Arena is proposed where olympic standard swimming pool and
table tenrtis venue is reportedly planned. The area is apparently a
closed area. Enclosing would increase the carbon footprint , and
also the running and maintainence cost. Olympic standard
swimming pools happen in open and in a smaller. area . Table
Tennis facility is already available in the indoor stadium.If planned

tationally very few trees would be required to be cut.

v)  The place where tennis, kabaddi and volleyball courts are
proposed have huge trees and they can be saved by little .

alignment.

vi)  Block -D is proposed Sports School , Block-E is Sports

University and Block-F is Hostel. These three buildings are
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proposed in a place which is an urban forest. The highest number
of trees aré proposed to be cut here. The petitioners submit that
such institutions are not required in a sports hub. Such instituitions
can come up in areas_devoid of trees Jike the area in vicinity of
IIIT and Maharshtra , National Law University , Villagc Waranga ,

Borkhedi, Nagpur where the area is almost barren . Thcse

‘institutions can also be located in the area meant for the four star

hotel , this would save many heﬁtage trees.

vii) The green cover shall provide some solace to players in their
gruelling schedules. World class athletes cannot develop in just

cement and concrete environiments.

viit) Citizens had suggested changes but it appears that the
administration is not interested to entertain suggestions. Copy of

the representation signed by 107 signatories is attached as

Annexure XVI

ix) The place where the sports school, university and the hostel are

planned is an urban forest. It has a dense growth of trees and every
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tree has not been marked for felling thus pulling down the count of

trees which the agencies would actually try to cut .

An urban forest is a boon for cily dwellers as they provide a range

of environmental benefits like improving air quality by removing
.

pollutants, regulating temperatures —through shade and

evapotranspiration , managing stormwater runoff, enhancing

biodiversity, creating recreational spaces, and positively impacting

mental health by providing access o nature within urban areas,

essentially contributing to a healthier and more sustainable city

environment.

Urban .forests enhance biodiversity by providing habitats for

wildlife and supporting local biodiversity.

Photographs of the drban forest are attached at attached as

Annexure XVII

Because of the Koradi and Khaparkheda power plants pollution in
and aroud Manakpur is already very high. Moreover another

capacity expansion of 1320 megawatts is coming up at Koradi.
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17. .The area where the sports scliool , sports university and hostel
is planned is marked for a sports complex , playground , stadium,
club etc. in the c-ievelopmcr;i plan of Nagpur. The plan in public
domain shows that 3he area would be used to build a convention
centre and , club and retail outletsr are planned here. The
construction of convention centre , retail outlets , sports schorol
,sports university and hostel would be thus unauthorised. Photo of

relevant part of Developnient Plan is appended as Annexure

XVIii

The Nagpur Bench of The High Court of Judicature at Bombay
Honourable in its order on PIL.40/2013 dated 21-01-2015 has

directed

~—

“The order dated 07.05.2014 is modified as under:

By wuy of interim relief, we direct that until further orders are
passed in ‘ the  matter, the respondents shall. not
regularize any unauthorized construction on the lands which are

reserved ir. the Development Plan for playgrounds or open space.”

Stand over to 04.02.2015°
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A copy of the court order is appended as Annexure XIX

18. The petitioners propose to provide an alternative plan
for the Mankapur Sports Hub, which would require a lesser number

of trees to be felled.
.

ISSUES AT COLLECTORATE

19. There is a proposal to build- two {owers at the
collectorate of 13 floors each, to have an auditorium for 500
persous and the offices of Nagpur Tahsil , The District Collector ,
and The Divisional Commissioner . It is not necessary to have the
office of Divisional Commisioner and Tahsil in the same complex
as the collectorate. The two towers can be integrated into one and
many trees can be saved. The Collector office has a large area on
the rear side where the proposed construction ‘of the 13 floor twin
towers and the joining bridges can take place without causing
much damage to the trees. But ih an effort to showcase
development the construction is planned on the front side by

demolishing the Setu building and the Tahsil office.



A communication from the Executive Engineer MSIDC to the

Garden Superintendent annexed as AnnexureXX spcaks of the

inability to change the design oving to ileritage structure issues in

the premnises. However it does not indicate the grade of the heritage
;

structure. It appears that the premises would be airconditioned and

thereby the proposed building shall have a large carbon footprint.

Available representation of the proposed dcvelopment at

collectrate appended at Annex:reXXI. o

A single tower with only essential offices of the collectorate would

suffice.

20. The contractor for the proposed development at the
collectorate has already parked himself at the collectorate premises.

The geotagged photos are attached as Annexure XXII

RELEVANT FACTS

21. Nagpur is in the list of non-attainment cities and has failed to

meet the PM10 targets. It has just achieved 5% reduction in PM10
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levels. PM10 are very small particles of pollutants which have a
diameter of 10 micromelters (0.01mm) or smaller. News article in

The 1litavada annexed at Annexure XXIII

24. The India State Of Forest report of 2023 has stated that the
¥

decrease in forest cover of Nagpur District is 3.2%.This is for the

entire district. Specific reduction in the cities forest cover would be

certainly more. The page no 175 of the report carrying the table is

attachied at Annexure XXIV

25 The decrease in grecn cover was studied by remote sensing and
the study shows a drastic fall in green cover from 1999 to 2018.

The relevant page of the report is annexed as Annexure XXV

26. Citizens associations made representations to authorities on

issues of tree felling and environment.

Copy of representation attached as Annexure XXVI
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Thereforc the petitioners constrained to file the present public

interest litigation on the following grounds amongst others :-

GROUNDS

"
27. The petition is being filed on the following grounds

13

A] The Tree Authority is bound to entertain only complete

applications for tree felling.

B| The tree authority is bound to conduct tree census every five

years.
C] The tree authority has to ensure compensatory plantation.

D] The Nagpur Municipal Corporation cannot give development
permission till all conditions stipulated by tree authority are met as ~

-

per sec 19 of the tree act.

E] Whenever a large number of trees are to be felled the
application for tree felling should be accompanied with alternative

plan as per sec.8(2) of the tree act.

F] The application for environmental clearance should be truthful.

@
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28. The petition is a standard Public Interest Litigtion as per the

Bombay High Court PIL Rule 2010 filed 'in public law interest.

29. That the petitioners declare that they have not been involved in
any other civil, revenue or criminal litigation in any capacity before
any Court or Tribunal. Petitioners further declare that the present
petition is being filed by way of Public Interest Litigation and the
petitioﬁers do not have ’any personal interest in the matter. The
petition is being filed in the interest of public at large. Petitioners
further declare that the entire litigation costs, including the
advocate’s fees and other charges are being bormme by the
petitioners, after conducting the thorough research in the matter.
Petitioners further undertake that petitioneré shall comply with the
requirement that during the course of hearing of this petition, this
Hon'ble Court may require any security to be furnished towards
costs or any other charges. Petitioners further declare that
petitioners have personally verified the facts pleaded in the petition

and declare the source of information from the members of public.
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30. The petitioners have no alternate remedy than to
approach this Hon'ble Court by invoking the Public Interest

Jurisdiction of this Hon'ble Court.

31. The petitioncrs have not approached either before this
Hon'ble Court or*the Hon’ble Apex Court in the present subject

matter.

32. The petitioners crave leaves of this Hon'ble Court to
supply translation of vernacular documents as and when directed

by this Hon'ble Court.

33 The petitioners have not received any caveat of notice

in the matter till filing of the present public interest litigation.
Hence this public interest litigation.
PRAYER:
The i)étitioners humbly pray that this Honourable Court :

1. Directs the Tree Authority to call for objections and conduct

hearings on all the applications for tree felling after

&



@

a X SRS

a) The master plan to scale is submitted depicting the exact

position of the trees

b)  The alternative plan of development of every site wherever

applicable is available in public domain.
.

c) A placerand scheme for compensatory plantation is notified.

d) A tree census is carried out of the trees in the premises with

numbering of all trees in the premises.

2. Suspend the environmental clearance granted to the Divisional

Sports Complex , Mankapur ,Nagpur.

3. Direct Nagpur Municipal Corporation to not give any
development permission ( even temporary) till all conditions laid

by the tree authority are met.

4. Set up a court monitored committee for reconsidcring the layout

plan of the

a) The District Collectorate
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b) The Divisional Sports Complex , Mankapur

5. Direct the Dy. Director Sports , Divisional Sports Complex

,Mankapur, Nagpur to not construct:

a) A Four Star Hot’él,

.

b) A convention centre,

¢) Retail Outlets,

d) A Club and

e) A Cafeteria

at Divisional Sports Complex , Mankapur ,Nagpur.

6. In the interim direct all respondents to ensure that status quo be

maintained at all premises for which tree felling applications have

' - been received till the tree authority carries out the provisions of |

the Tree Act.
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7. Any order that this court considers appropriate.

FOR THIS ACT OF KINDNESS AND
JUSTICE THE PETITIONER SHALI, BE

, DUTY BOUND AND SHALL EVER PRAY.

Nagpur
Date: _ /01/2025

PETITIONERS

.Preeti W. Patel

2.Kunal P Tambulkar

3. Dinesh-K. Shinde

4. Yash V. Netke
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SOLEMN AFFIRMATION

I, Dinesh Keshao Shinde, Aged about 59 yrs, Occ.
Paradise Apartment M :nkapur, Nagpur, petitioner no.3 herein for
myself and on behalf of other petitioners, do hereby take oath and

statc as under:- =

I affirm and say that the instant petition has been
drafted by our counsel as per our instructions and the contents of
paragraph no.l to 33 of the present Public Interest Litigation
thereof are true and_correct according to my personal knowledge
and believed by me to be true and the same are read over and

explained to me in vernacular.

Hence, verified and signed on this

January, 2025 at Nagpur.

I know and identify the deponent.

DEPONENT

MRINALL CHAKRAVORTY
ADVOCATE

&
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